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OA.88/92 ( 

,- Date 	Office Note 	 Orders
fro  

20.3.92 	 In this case learned counsel for the 
applicant Mr.S.Ramakrishna Rao has moved 

MA.161/92eeking interim orders. Since we 

i
Ile 

ave,. call for the DPC records and the case is 

ecided at the admission stage itself shortly 
----I 

there is no need for an interim order and 

hence direction petition MA.161/92 in OA.88/92 

is dismissed as unnecessary. 

In OA we had earlie -asked Mr. ,ja.Devra 
0L4- "fl#-& 

produce DPC proceedings tshio-h consider the 

plicant's promotion by second time bound 

orrotion scheme. He wanted further 2 weeks 

me•  Hence list this case for admission 

aring on 7.4.92. 
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9.3.92 
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On a request by Mr. S.Ramakrjshna 

learned counsel for the applicant, 

list this case for admission hearing 

on 13.3.1992, along with t4A 161/92. 
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Central Administrative Tribunal 
HYDERABAD BENCH 

.....................................Appliéant (s) 
Versus 	 - 

..ThA 	 &_ ........Respondent (s) 

Office Note Orders 
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r 	'1W THE CENTRAL .DMINISTRATI'fl TRIBUNAL HYDERABAD BENCH AT HYDERABAD, 
0.A.N0. 88 of 1992 

Between 	 Dated : 20.3.1992. 

Shaik Basheer Ahmed 	 .,. 	Applicant 

la The Superintendent of Post Offices, Narasaraopet Division, 
Narasaraopet 	 - 

2, 	Director of Postal Services, A,P. Eastern Region, Vii ayawada, 

*09 	 Respondents, 

counsel for the Applicant 
Counsel for the Respondents 

C DRAM: 

Sri. S.Rama Krishna Rant  
Sri. N.R.Devraj, MIX. casc. 

Hon'ble Mr. R.Balasubramanian, Administrative Member 
Horz'hle Mr, T.Chandra Seithar Reddy,judicial Member4  
The-Tribunal made the following order:- 

In this case learned counsel for the applicant Mr. S. 
Rama Krishna Rae has moved MA.161/92 seeking interim orders Since 
we have called for the DPC records and the case is likely to be 
decided at the admission stage itself shortly, there is no need for 
an interim order and hence direction petition M.A.161/92 in O.A.88/92 
is dismissed as unnecessary. 

In GA we had earlier asked Mr. N.R,Devaraj to produce DPC 
proceedings that were considered the applicant's promotion b1I second 
time bound promotion scheme. He wanted further 2 weeks time, Henoe 
list this case ter admission hearinj on 7.4.1992. 

Deputy Regis trar (Jud 

Copy to:- 

The Superintendent of Post Offices, Narsaraopet Division, Narasarne 
The Directér of postal Sevices,- A.P. Eastern Region, Vijayawada, 

3. One copy to Sri.S,Rama Krishna Rae, advocate, CAT, Hy4. 
4, One copy to Sri, N.R.Devraj, A4d1, cGSCJ  cAT, Hyd, 
5. One spare copy, 
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HYDERABAD BENCH AT HYDERABAD 

THE HONRLE 

AND 
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Disposed of with directions. 

Dithnissed 

Dismissed as withdrawn 

Dismissed for 

M.A. OrdereW Reje&ted tE' 
N; order as to uost. 
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as dictated by the Hon'ble Member (Admn.) 

placed below for kind perusal. 
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Central Administrative Tribunal 
HYDERABAD BENCH: AT HYDERABAD 

O.A. No. 88/92 	 Date of Decision: 	 F  

Mr. Shaik Basheer Abmed 	 Petitioner. 

Mr. S.Rarpalcrjsbna R80 	 Advocate for the 
petitioner (s) 

Versus 

SPO, Narasarapet and another 	 ondent; 

Mr. N.R.Devaraj, Addi. CGSC 	 Advocate for the 
Respondent (s) 

CORAM: 

THE HON'BLE MR.R.Balasubramanian, Member (Admn.) 

THE HON'BLE MR.C.J.Roy, Member (Judicial) 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 

Remarks of Vice Chairman on columns 1, 2, 4 
(To be submitted to Hon'ble Vice Chairman where he is not on the Bench) 
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IN THE CENTRAL -ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: 
AT HYDERABAD 

ORIGINAL APPLICATION No.88 of 1992 

DATE OF JUDGMENT: 

BETWEEN: 

Mr. Shalk Basheer Abmed 	 Applicant 

The Superintendent of Post Offices, 
Narasaraopet Division, 
Narasaraopet. 

The Director of Postal Services, 
A.P.E8stern Region, 
Vijaiawada. 	 .. 	 Respondents 

COUNSEL FOR THE APPLICANT: Mr. S.Ramakrishna Rao 

COUNSEL FOR THE RESPONDENTS: Mr. N.R.Devaraj, Addl.CGSC 

CORAM: 

Hon' ble Shri R.Balasubramaniari, Member (Admn.) 

Hon'ble Shri C.J.Roy, Member (Judicial) 

contd..,. 



JUWMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE 
SHill R.BALAStJ?RAMANIAN, MEMBER (ADMN.) 

This application is filed by Mr. Shaik Basheer 

Ahined against the Superintendent of Post Offices, 

Narasaraopet Div.iMlon, Narasaraopet and another under 

Section 19 of theAdministratiVe Tribunals Act with a 

prayer to direct the 2nd respondent to consider the 

applicant for promotion under second time bound prornotior 

scheme with effect from the date his juniors were 

promoted with all the consequential benefits. Notice befc 

admission was given to the respondents.. 

2. 	The respondents have filed counter opposing 

the admission of this OA. The applicant had made a 

representation on 7.1.1992 to the respondents regarding 

his non-promotion. It is stated in the counter filed 

that his representation dated 7.1.1992 was duly consi-

dered and had been rejected by the Post Master General 

and a reply had èlready been given to the official. 

It is also stated, in the counter that the Departmental 

Promotion Comittee which met on 18.12.1991 did.not 

recpmmend his name for promotion and hence the applicant 

could not be promoted. 

3. 	During the hearing, Shri S.Ramakrishna Rao, 

learned counsel ;for the applicant drew our attention 

tb the rules by which an official undergoing the punish-

ment of withholding of inàrements is not debarred from 

" promotion. We have seen thet on the subject 

.....3 



0 
and find that while the punishment of withholding of 

increments is not a bar to promotion, the circumstances 
kSJ 

leading to such a punishment can be lrnu Lfl—minô when 

the D.P.C. makes its recommendation. We have seen 

the D.P.C. findings dt. 18.12.91. The D.P.C. after 

considering the case of the applicant has not recommended 

his case for promotion. Under these circumstances 

we find that the case is not fit for adjudication and Wt. 

reject the case at the admission stage. tto ea. 

elk)? 	( R.Balasubramanian 
Member(A). 

W 
Dated: i 
	

1992. teputy Registrar(J) 

To 
The Superintendent of Post Of fices, 

Narasaraopet Division, Narasaraopet. 

Theirector of Postal services, 
A.P.Eastern flegion, Vijayawada. 

One copy to F4r.S.,Ramakrishna Pao, Advocate, CAT.Hyd. 

One copy toMr.N.R.Devraj, Addl.O.bL (.AT.Fiyd. 

One spare copy. 
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- 	THE HON'BLE NR. 	 V.C. 

AD \  

THE HON'BLL MR. R. BALASUBRANANIAN;M(A) 

AN 

THE HON'BLE MR.T.C' NPRA5EF3iAR REDDY; 
- 	 N)EMBER(JIJDL) 

AND 

THE HON'BLE Ni,-C.J. ROY MEM$ER(JYtn4 

q 
Dateds/ - 1-1997 

tflr/ JUDG'4ENT / 

O.A.No. 

T &4!o. 	 rPsNo. 

Ad4ted and interim directions 
issud 

Dispo ed of with directions 

Dismissed 

Dismifrsed as Withdrawn 

Dism4ssed for Lfau1t. 

N .A .4rdereci/Re'jected. 

No order as to costs. 
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